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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI '
ORIGINAL APPLICI:TION NO.539/2022
IN THE MATTER OF:
OMARAM BANJARA ...Applicant
Versus

STATE OF RAJASTHAN & OTHERS

...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 5, M/S

NAYARA ENERGY LIMITED
|, Pankaj Tripathi, aged about 45 yeargfﬁérking as DGM
Legal, Nayara Energy Ltd, Mumb;ai, Maharashtra,
prEsentIy posted at Noida, UP | the depdnent do hereby

solemnly state and affirm as under:

1. That | am the abovementioned authorized officer of the
answering respondent and has been duly authorized to file the
present affidavit on behalf of the respondent. That the
Deponent is well conversant with the facts and circumstances

of the instant case and are competent to swear this affidavit.

2.  That | have gone through the Original Application filed on

behalf of Application and have understood the same fully.
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3.  That at the outset of this reply | deny each and every averment

of facts save and except those which are admitted by me

specifically hereinafter.

4.  That before giving parawise reply, the deponent craves of this
Hon'ble Tribunal to place the Preliminary submission in brief

for the sake of Convenience.

5. PRELIMINARY SUBMISSIONS:

I.  That it is respectfully submitted that the Respondent No. 5 i.e.
M/s Nayara Energy Limited herein after referred as
‘Respondent Company’ is not doing any illegal mining on the
demised premises. The Respondent Company is developing
the said land into Depot for Collection, Generation, Reception,
storage & Transport/dispatch of Petroleum and Bi-products of
Petroleum.

. Thatit |s respectfully submitted that the respondent Company
is Constructing a Depot on a land admeasuring about
2,34,797.35 sq. mirs. at Sawaipura /Chotila Village, Tehsil
Rohat, District Pali (Rajasthan) Village: Sawaipura, Gram
Panchayat: Chotila, Tehsil: Rohat, District: Pali, Rajasthan -
306421 with all the due permissions from respective

departments required for development of the said land.

b
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That the entire land was purchased by the answering
respondent from the land-owners after paying the relevant
Sale consideration at Market value.

That it is respectfully submitted that before construction there
were shrubs and herbs on the acquired pieces of land, there
were no trees on the said pieces of land. Furthermore, the
Respondent Company is developing a green belt area by
planting approximately 1500 Nos. of tress and developing
lawns, area etc.

True copy of Photographs of the demised premises before
developing is annexed as ANNEXURE R/1.

That it is respectfully submitted that the Complainant is a
habitual offender, the Complainant has a habit of filing fake
and vague complaints against different peopie, organization,
companies, etc. The complainant is adopting these tactics in
order to extort more monies in the form of illegal compensation
from the Respondent Company.

True copy of complaint filed Ey the complainant and circulated
on twitter dated 18.01.2022 is annexed as ANNEXURE R/2.
True copy of complaint filed by the complainant and circulated

on twitter dated 15.05.2022 is annexed as ANNEXURE R/3.
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That it is respectfully submitted that the Complainant was
arrayed as an accused in a F.I.LR before the Police station
Rohat District Pali against the Original applicant & few others
for commission of offences under section 147, 148, 149, 323,
447, 427, 392 |. P. C. stating therein that Shri Avnish
Chaudhary was the site in-charge of the Depot. At site of the
respondent company, construction work of Boundary wall and
J.C.B work running. At about 9:00 AM all the petitioner came
and started abusing and broke the glass of J.C.B, the driver
got injuries and took 4,800/- rupees etc. That the S. H. O.
police station Rohat District Pali on receipt of said complaint,
registered a case bearing F. [. R. no. 164/2020 against the
present petitioners .for the aforesaid offencés and started
investigation.

True Copy of the FIR is annexed as ANNEXURE R/4.

Thus, being aggrieved and dissatisfied with impugned F | R.
no. 165/2020 registered at police station Rohat District Pali
before Hon'ble High Court of Judicature for Rajasthan at
Jodhpur bearing S.B. Criminal Misc. (Pet) No. 1582 of 2022
against the Respondent Company, which was later
compromised between the parties and be_came infructuous as

the compromise was arrived in between the parties.

2
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True copy of order dated 23.09.2022 passed by Hon’ble High
Court of Judicature for Rajasthan at Jodhpur bearing S.B.
Criminal Misc. (Pet) No. 1582 of 2022 titled Mangilal & others
versus State & Another is annexed as ANNEXURE R/S.

That it is respectfully submitted that the Respondent Company
had received all the required permissions from the respective
concerned departments required for development of the
demised premises.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2582 is
annexed as ANNEXURE R/6.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2590 is
annexed as ANNEXURE R/7.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2598 is
annexed as ANNEXURE R/8.

True copy Land Conversion order dated 19.08.2016 passed

by Office of Sub-divisional Magistrate, District Pali, Rajasthan

<
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bearing Serial No. SERIAL/REVENUE/SANP./16/2606 is
annexed as ANNEXURE R/9. |

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2614 is
annexed as ANNEXURE R/10.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2622 is
annexed as ANNEXURE R/11.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/28630 is
annexed as ANNEXURE R/12.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearian Serial No. SERIAL/REVENUE/SANP./16/2638 is
annexed as ANNEXURE R/13.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2646 is

annexed as ANNEXURE R/14.

A

({
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True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-diVisional Magistrate, District Pali, Rajaéthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2654 is
annexed as ANNEXURE R/15.

True copy Land Conversion order dated 19.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2662 is
annexed as ANNEXURE R/16.

True copy Land Conversion order dated 23.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2678 is
annexed as ANNEXURE R/17.

True copy Land Conversion order dated 26.08.2016 passed
by Office of Sub-divisional Magistrate, District Pali, Rajasthan
bearing Serial No. SERIAL/REVENUE/SANP./16/2729 is
annexed as ANNEXURE R/18.

True copy of NOC issued by Gram Panchayat Chotila District
Pali in favour of M/s Nayara Energy Limited dated 15.05.2017
is annexed as ANNEXURE R/19.

True copy Land Conversion order dated 25.02.2020 passed

by District Collector Pali, Rajasthan bearing Serial No.

5N
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F12(3)(18)SANP./RAJ/20/906 is annexed as ANNEXURE
R/20.

True copy of Consent for storage of petroleum product plant
from Rajasthan State Pollution Control Board bearing Order
No. 2020-2021/HDF/3082 dated 10.06.2020 in favour of M/s
Nayara Energy Limited is annexed as ANNEXURE R/21.
True copy of NOC issued by Fire Department in favour of M/s
Nayara Energy Limited dated 20.04.2020 is annexed as
ANNEXURE R/22.

True copy of STP issued by Mining Engineer, Sojat City, Pali,
Rajasthan to M/s SP Construction, Civil Package Vendor
dated 28.04.2020 for 0.9316 Hectare bearing Khasra No.
273121, Revenue Village Sawaipura, Tehsil Rohat, District
Pali, Rajasthan is annexed as ANNEXURE R/23.

True copy of STP issued by Mining Engineer, Sojat City, Pali,
Rajasthan to M/s SP Cohstruction, Civil Package Vendor
dated 28.04.2020 for 0.9044 Hectare bearing Khasra No.
273721, Revenue Village Sawaipura, Tehsil Rohat, District
Pali, Rajasthan is annexed as ANNEXURE R/24.

True copy of STP issued by Mining Engineer, Sojat City, Pali,
Rajasthan to M/s SP Construction, Civil Package Vendor

dated 28.04.2020 for 0.9293 Hectare bearing Khasra No.

WA
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273121, Revenue Village Sawaipura, Tehsil Rohat, District
Pali, Rajasthan is annexed as ANNEXURE R/25.

True copy of NOC issued by the NOC Through DSP Pali &
SHO Rohat, Rajasthan favour of M/s Nayara Energy Limited
dated 10.09.2020 is annexed as ANNEXURE R/26.

True copy of NOC issued by the SDM & Tehsildar Rohat,
District Pali, Rajasthan favour of M/s Nayara Energy Limited
dated 08.10.2020 is annexed as ANNEXURE R/27.

True copy of NOC issued by Forest Department in favour of
M/s Nayara Energy Limited dated 16.10.2020 is annexed as
ANNEXURE R/28.

True copy of NOC issued by District Logisﬁc Department in
favour of M/s Nayara Energy Limited dated 22.10.2020 is
annexed as ANNEXURE R/29.

True copy of NOC issued by State Electricity Board in favour
of M/s Nayara Energy Limited dated 29.10.2020 is annexed
as ANNEXURE R/30.

True copy of NOC along with Receipt of Inspection Fees
issued by Office of Nagar Parishad, Pali, Rajasthan in favour
of M/s Nayara Energy Limited dated 10.11.2020 is annexed

as ANNEXURE R/31.

PN
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True copy of STP issued by Mining Engineer, Sojat City, Pali,
Rajasthan to M/s SP Construction, Civil Package Vendor
dated 16.02.2021 is annexed as ANNEXURE R/32.

True copy of Provisional NOC issued by the PWD Pali,
Rajasthanin favour of M/s Nayara Energy Limited dated
04.08.2021 is annexed as ANNEXURE R/33.

True copy of interim NOC issued by the Office of District
Magistrate Pali, Rajasthan in favour of M/s Nayara Energy
Limited dated 09.09.2021 is annexed as ANNEXURE R/34.
True copy of License issued by Ministry of Commerce &
Industry in favour of the Respondent Company for Petroleum
Class A,B Installation dated 07.01.2022 is annexed as
ANNEXURE R/35.

True copy of License to Import and Store Petroleum in an
Installation bearing License No. P/NC/RJ/15/2493(P473797)
issued in favour of M/s Nayara Energy Limited is annexed as
ANNEXURE R/36.

True copy of Registration & License to work a Factory dated
03.02.2022 issued by Chief Inspector of Factoried & Boilers

Jaipur, Rajasthan is annexed as ANNEXURE R/37.

N
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True copy of Registration Certificate issued by Ministry of
Labour in favour of M/s Nayara Energy Limited dated
28.06.2022 is annexed as ANNEXURE R/38.

True copy of Authorization letter issued by Rajasthan State
Pollution Control Board dated 29.06.2022 in favour of M/s
Nayara Energy Limited for Collection, Generation, Reception,
storage & Transport of Hazardous Waste is annexed as
ANNEXURE R/39.

True copy of Consent for storage of petroleum product plant
from Rajasthan State Poﬂution Control Board bearing Order
No. 2022-2023/HDF/8989 dated 29.06.20222 in favour of M/s
Nayara Energy Limited is annexed as ANNEXURE R/40.
True copy of Clearance Order from Mining Department for
STP issued in favour of M/s NMC Industries, Railways Siding
Package Vendor dated 01.12.2022 is annexed as
ANNEXURE R/41.

True copy of Clearance Order from Mining Department for
STP issued in favour of M/s SP Construction, Civil Package
Vendor dated 09.12.2022 is annexed as ANNEXURE R/42.
True copy of Final NOC issued by the PWD Pali, Rajasthanin
favour of M/s Nayara Energy Limited dated 30.12.2022 is

annexed as ANNEXURE R/43.

LEN
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IX. That it is respectfully submitted that the joint committee was
constituted comprising of - |

a. District Colléctor, Pali, Rajasthan.

b. Deputy Conservator of Forest, forest Department, Pali,
Rajasthan.

c. Sub-Divisional Officer, Pali, Rajasthan.

d. Regional Officer RSPCB, Pali, Rajasthan.

e. Mining Engineer, Mines Department, Soajt City, Pali,
Rajasthan.

f. ‘Tehsildar, Rohat, Pali, Rajasthan

The joint committee had inspected the premises and had
given its findings in the Inspection/Action taken report which

states that:

‘a) The visit was fixed after having confirmation from the
complainant Sh. Omaram Banjara who has ensured to be present
with all relevant records/ evidences who had then not joined the
visit despite number of calls made to him and has also failed to
submit the evidences, as alleged in the complaint. The committee
has af_so found that Sh. Banjara is a habitual complainant and has
made several complaints at various Courts in several matters

without any substantial evidences.
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b) Record of Mining Department shows that the mining of soil has
been carried out after obtaining valid Short-Term Permit from the
Department. Also, unit has submitted royalty fee, penalty fee and

other fee as applicable.

¢) Photographs of the site, for which STPs were obtained from
Mining Department, taken by the unit during year 2020 shows that
only shrubs were present and no evidences of cutting of trees at

the site were observed.”

That it is respectfully submitted that the Respondent Company
had already filed a reply before this Hon’ble Tribunal which
may be read as part and parcel of this reply.

That it is respectfully submitted that the sole motive of the
complainant behind filing the present complaint is to harass
the Respondent Company and to grab illegal compensation
against the present complaint. It is a practice of the
Complainant which he has practiced earlier before Hon'ble
High Court of Judicature for Rajasthan at Jodhpur by filing a
false and vague case against the Respondent Company in
order to extort the monies from the Respondent Company.
That the current status of the Depot is fully functional.

That from the bare perusal of the Inspection/Action Taken

Report submitted before this Hon’ble Tribunal, it is evident that

\



312 | S

no violatidn or any activity against the environment has been
undertaken by the Respondent Company and the Respondent
Company has all the requisite permissions for the activities
being carried out.

XIV. That the Original Applicant has no credentials and the present
Application should be dismissed at the threshold with

exemplary costs.

PARAWISE REPLY:

1. That the contents of Paragraph No.1 of the original Application
are not admitted and denied. In reply it is submitted that the
application was filed by Mr. Omaram Banjara before the
Hon’ble Tribunal on 12.05.2022 and prior to that the applicant
had circulated the same complaint' to the C'hief Minister,
Rajasthan dated 20.04.2022 and SDM, Rohat, Pali Rajasthan
dated 23.02.2022, which were not entertained by the
respective bodies as the complaint was based on false and
frivolous grounds and the authorities did not even deem it
appropriate to even issue. notice on the said complaint to the
Respondent Company.

2. That the contents of Paragraph No. 2 of the Original

Application are not admitted and denied. In reply it is

W
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submitted that the bhoomi poojan of the depot was held on
03.03.2020 and the mechanical completion/the major
construction activities were completed on 03.02.2022. The
complaint was placed much more later to create a barrier to
operate the facility, to different govt. bodies and lastly to this
Hon'ble Tribunal as mentioned in Paragraph No. 1 of the
_complaint.

. That the contents of Paragraph No. 3 of the Original
Application are not adm_itted and denied. In reply it is
submitted that the application was put on 12.05.2022 before
this Hon’ble Tribunal and the Respondent Company had
received the DM/NOC for the establishment on 09.09.2021.
The DM/NOC was granted after the receipt of the NOC's of
various government bodies like Forest, Fire, PWD, Logistics,
SDM & Tahsildar etc. Further the final FIRE department NOC
to start the operation of the facility was granted on 20.04.2022
after being Inspection as per Rules of the facility by the
respective members of the Inspection committee and it was
duly approved.

. That the contents of Paragraph No. 4 of the Original
Application are not admitted and denied. In reply it is

submitted that the work package vendors i.e. M/s SP
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Construction for Civil Work Package & M/s NMC Industries for
railway Siding work package had obtained the duly granted
STPs for the earthwork by the mining Department which were
taken place during the construction of the depot. Also after the
completion of the work with proper inspection by the
respective govt. Departments the clearance/NOCs against the
granted STPs were received from the Mining Department.
Hence, the allegation of illegal mining is not justified at all and
the complaint was, also not supported with any proofs as the
same is false.

. That the contents of Paragraph No. 5 of the Original
Application are not admitted and denied. In reply it is
submitted that the Respondent Company had received the
Consént to Estabiish and Consent to Operate from the
Rajasthan State Pollution Control Board after duly complying
with all the necessary terms & conditions or requirements.

. That the contents of paragraph no. 6 of the original Application
are not admitted and denied. In reply it is submitted that there
were no trees inside the work premises during the starting
phase of the construction activities. Only shrubs and herbs
were there. Besides that, the Respondent Company is also

developing a green belt area by planting approximately 1500
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Nos. of tress and developing lawn area etc. the Respondent
Company have also plan to develop and expand the same in
near future.
. That the contents of paragraph no. 7 of the original Application
are not admitted and denied. In reply it is submitted that the
respective land parcel for the establishment was obtained
during 2016 & 2020 and was duly converted for the industrial
use by SDM, Rohat & DM, Pali. If the land was covered with
greenery then the same conversion might not be possible for
the industrial use. Also the forest department had granted the
NOC for the establishment of the facility after the inspection of
the said area, which clearly specifies that there were no trees
at all, leave alone the quantities as mentioned in the placed
application before this Hon'ble Tribunal.
. That the contents of Paragraph No. 8 of the Original
Application are not admitted and denied. In reply it is
submitted that the Complainant i.e. Mr. Omaram is creating
problems from the starting of the depot construction to till date
and if anyone enquire about the Complainant from the locals,
then it will be clear that the Complainant is creating problems
for each and every entity present in the .Iocality. The

Respondent Company have struggled a lot to mitigate and

2N
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giving proofs to the issues raised by the Complainant from

time to time.
Prayer:

In view of the foregoing submission, it is most respectfully
prayed that this Hon’ble tribunal may :-
A.  Dismiss the Original Application ;

B. pass such or further orders as it may deem fit in the given

_ ﬂ/g

SAN% GARGA

ADVOCATE

OFF: E-6, FIRST FLOOR,

JANGPURA EXTENSION, DELHI-110014
MOB. NO.- 8506812719

circumstances of the case.

EMAIL- sanchitgarg99@gmail.com
Date: 2-2\03|>.2

Place : NEW DELHI
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICI:TION NO.539/2022
IN THE MATTER OF:
OMARAM BANJARA ...Applicant
Versus
STATE OF RAJASTHAN & OTHERS

...Respondents

AFFIDAVIT
-1, Pankaj Tripathi aged about 45 years S/0 Mr G P Tripathi

working as DGM Legal having office at Unit No 1105-1106, World

Trade Tower, Sector 16, Noida, Uttar Pradesh  do hereby solemnly

affirm and state as under:- PRESENTLY AT DELH

1. That | am the Authorized representative of respondent No. 5
in the present application as | am well conversant with the facts
and circumstances of the case and competent to swear this
affidavit.

2. That | have read the contents of the reply which is drafted by

my counsel on my instruction and the same is true and correct

w
DEPONENT

to the best of my knowledge and belief.
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VERIFICATION:

3 above named deponent do hereby verify that above paras of this
affidavit are true and correct to the best of my knowledge and
nothing material has been concealed therefrom.

Verified at NEW DELHI on g March, 2023.

2 IMAR 2003 W\

DEPONENT

A R omg

NOTARY. =351 10, pey 1y

GOVT. OF INDJA
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Some of

the Pre-Construction Pictures

!

of acquired land are as below:
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2.

Pictures of the area from where mining was done as per issued STP by the engaged
contractors:
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT —ég
JODHPUR

S.B. Criminal Misc(Pet.) No. 1582/2020

-

Mangilal S/o Kistur Ram, Aged About 70 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali {(Rajasthan).

2. Omaram S/o Manglaram, Aged About 26 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

3. Girdhari S/o Mangla Ram, Aged About 45 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

%arar&,agged About ‘54 Years, By |

4, Mangla Ram_ﬁ&__ _
. : hotila, sﬁ ﬁohat District Pali

Caste Jat, -'-"i
(RaJas@%an)
Bnag\ivarlal S/o Mangilal, Aged About 45 Yeii; By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Ra]astljgn)

6_. | Chainaram S/o Narayanlal, Aged About 28 Years, By

b

Caste Jat “Fehsil Rohat, District Pali
(Rajasthan) _ ' '

7. Narayan Lal §f About 62 Years, By
Caste Jat, R/o ‘Rohat, -District Pali
(Rajasthan). '

%out 32 Years, By. Caste .
District Pali (Rajasthan).

9. Madanlal S/o Marig ;-Aapout 40 Years, By Caste
-v‘ct Pali (Rajasthan).

30 Years, By Caste
't Pali (Rajasthan).

out 36 Years, By Caste
mt Pali (Rajasthan).

12. Shyamlal S/o Rooparam Aged About 42 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

13.  Keladevi W/o Bhanwaral, Aged About 42 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

14. Ghisidevi W/o Narayanlal, Aged About 58 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

15. Indra Devi W/o Madanlal, Aged About 37 Years, By Caste
- Jat, R/o Chotiia, Tehsil Rohat, District Pali (Rajasthan).

16. Sayaridevi W/o Mangilal,, Aged About 65 Years, By Caste
Jat, R/o Chotila, Tehsil Rohat, District Pali (Rajasthan).

TRug“/opv

10. Manaram S/o
Jat, R/o Chotil

'11.  Parasram S/o0 ROGHE
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17. Razak Kha S/o Jamal Kha, Aged About 35 Years, By Caste
Muslim, R/o Chotila, Tehsil Rohat, District Pali
(Rajasthan).

| ----Petitioners
. Versus
1. State, Through P.p.

2. Avnish Choudhary S/o Manikant Choudhary, By Caste
Choudhary, R/o 59, Chandoli, District Samastipur, Bihar
At Present R/o Nawara Energy Lmt. Sawaipur, Tehsil
Rohat, District Palt%(Rajasthap}:
‘%‘& E\’\b R A |

* _~z---Respondents

For Petitigner(s) > Mr. Prameshwar Pilania M;{
For Regpondent(s)  : Mr. Mahipal Bishnoi, PP
Mr. Prem Dayal Bohra
HON'BLE DR. JUSTICE PUSHPENDRA SINGH BHATI

ointly submit that on
gen the parties, the present
On joint sub'mi-'": gtition is dismissed as
. hg applications - stand
(DR.PUSHPENDRA SINGH BHATI), J

having 'become infrui

disposed of.

I

" Tae Cogy
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Office (HDF ) L-i-_._ b

Rajasthan State Pollution §ontrol Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302

SRPF  Phone: 0141-5159600,5135695 Fax: 0141-5159697

Registered _ é 6
FileNo : F(HDF)/Pali{Pali)/2(1)/2020-2021/1182-1184 :
OrderNeo: 2020-2021/HDF/3082

UnitId : 100787

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET
AIRWAYS GODRE] BKC, PLOT NO C-68, G BLOCK,
BANDRA KURLA COMPLEX, BANDRA EAST , MUMBAI
Tehsil:MUMBAI
District: MUMBAI
Sub: Consent to Establish under section 25/260of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application(s) for Consent to Establish dated 26/08/2019 and subsequent correspondence.

Dispatch Date: 10/06/2020

Sir,

Consent to Establish under the provishigmatu®hNotitesifieth/26of the  Water (Prevention &
Control of Pollution) Act, 1974 (hereinafteESES, 1%” FRARML the Water Act) and under section
21 of the Air (Prevention & Control of Eoiaion) = ct, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder ,Jis hereby granted for
your Storage of petroleum product plant situated / proposed at ROHAT SAWAIPURA
Tehsil:Rohat District:Pali , Rajasthan under the provisions of the said Act(s). This consent is
granted on the basis of examination of the information furnished by you in consent
application(s) and the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is wvalid for a peried from 26/11/2019 to 31/10/2024 or
date of Commencement of production / commissioning of the project or activities
whichever is earlier . _ :

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes ot providing
following services with capacities given below.

Particular Type Quantity / Capacity
Ethanol Activity 460.00 KL
HSD Activity 35,160.00 KL
MS Activity 12,710.00 KL
Slop 1 Service 10.00 KL

Page 10of 6




?ﬁqj)fﬂce (HDF)
Rajasthan State Pollution Control Board 6.—‘
4, Institutional Area, Jhalana Doongari, Jaipur-302

Phone: 0141-5159600,51%5695 Fax: 0141-5159697

Registered

FlleNo : F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184
OrderNo: 2020-2021/HDF/3082

Dispatch Date: 10/06/2020
Unit Id : 100787

3 That in case of any increase in capacity or addition / modification / alteration or change in
product mix or process or raw material or fuel the project proponent is required to obtain
fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial

" operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal - for the
treated effluent shall be as under:

Type of effluent Quantity of treated
effluent to be disposed
{KLD) and mode of
disposal
Domestic Sewage 3.500 NIL 3.500
To be treated in STP
and to be used in
plantation and
horticulture
Trade Effluent 2.000 : NIL 2.000
'L Plantation

6 Th%t the sources of air emmissions along with pollution control measures and the
eml\ssion standards for the prescribed parameters shall be as under:
!

Page 2 of 6




ce (HDF) _
. Rajasthan State Pollution Control Board 6&
4, Institutional Area, Jhalana Doongari, Jaipur-302

Phone: 0141-5159600,5‘1%695 Fax: 0141-5159697

Registered

FileNo : F(HDF)/Pali(Pall}/2(1}/2020-2021/1182-1184
OrderNo: 2020-2021/HDF/3082

Unit Id : - 100787

Dispatch Date: 10/06/2020

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard

DG Set {1 no.)( 250KVA) ACOQUSTIC

ENCLOSURE,

_ ADEQUATE STACK

HEIGHT
DG Sets (2 nos.)( 750KVA ACOUSTIC
EACH) ENCLOSURE,

7 That the domestic sewage shall be treated before disposal so as to conform to the
standards prescribed by the Board as notified under the Environment (Protection)
Act-1986 for disposal Into Inland Surface Water. The main parameters for regular
monitoring shall be as under.

Parameters Standards
pH Value ' Between 5.5 to 9.0
0Oil and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C). Not to exceed 30 mg/l
Total Suspended Solids Not to exceed 50 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l

8 That this consent to establish is being fssued only for the total storage of 48340KL
of petroleum products (HSD, Slop, MS & Ethanol) as per condition no. 2and shall
not be treated for processing/ storage of any other petroleum products.

9 That this consent to establish is being issued upon the khasra no duly converted for
industrial use by SDM Rohat Distt Pali- Khasra no. 279/32, 276, 276(1), 276(2),
273/19, 272, 279727, 27871, 279/16, 279/4, 279/23, 273/17, 277, 273/4, 277/1
dated 19/08/2016 and khasra no. 278/2 dated 26,/08/2016 of land conversion.

Page 3of 8 A’_"




ffice (HDF )
o Rajasthan State Pollution?ontrol Board 6(\
;‘m’; 4, Institutional Area, Jhalana Doongari, Jaipur-302
Phone: 0141-5159600,51%5695 Fax: 0141-5159697
Registered

File No F(HDF)/Pali(Pali)/2(1) /2020-2021/1182-1184

Order No: 2020-2021/HDF/3082 Dispatch Date: 10/06/2020

Unit Id : 100787

10 That total water requirement is 12ZKLD (for domestic use-5KLD, Fire fighting-2 KLD
& Plantation-5 KLD) and same shall be obtained from ground water.,

11 That the industry shall provide sewage treatment plant (STP) of adequate capacity
s0 as to treat the entire domestic waste water (3.5KLD) up to the norms for inland
surface water standards at condition no 6. '

12 That entire STP treated domestic waste water shall be  used for
plantation/gardening within the premises and no waste water shall be discharged
outside the premises.

13 That the industry shall provide flow meters on soumes/mtake of fresh water, waste
water generation and on the iInlet and outlet of STP to measure the quantity of
daily water consumption and treated waste water reused and daily records eof same
shall be maintained and submitted to thsgga[d.g ot Verified

14 That industry shall not abstract weswithout prior NOC/ Permission from

¢ 2020.08.10 J8:14:38 IST
CGWA before commissioning of plant.  Resson: Selfattes

15 That no process effluent will be gta'nerr:ltei:lI The effluent generated from the floor
washing and mock drill will be snitably treated in 0Oil Water Separator installed at
unit & shall be used for plantation/Horticulture.

16 That all possible efforts shall be made for minimization of use of fresh water and
use of treated waste water for gainful use within premises.

17 That no  treated/untreated waste water (domestic/trade) shall be discharge out
side the premises & complete zero liguid discharge status shall be maintained.

18 That the unit shall provide acoustic enclosure and stack of adequate height with
D.G. Sets of 02x750 KVA Each, 01x250 KVA. '

19 That unit shall use cleaner fuel in D.G. Set/ fire fighting engines etc. i.e. having low
sulpher content. '

20 That additional source of Air/Water pollution shall not be msta]led without prior
consent to establish from the State Board.

21 That the industry shall obtain Environmental Clearance from competent authority
under EIA Notification dated 14.09.2006for taking up any such activity which
attracts Environmental clearance under EIA Notification dated 14.09.2006in
future, _

22 That unit shall submit PESO license within a perlod of one month.

23 That the unit shall operate with the valid policy under PLI Act, 1991,

24 That the unit shall comply with the provisions of manufacture, storage and import
of hazardous Chemical Rules 1989, _

25 That industry shall comply with the provisions of Hazardous & others Waste
(Management, & Transboundary Movement) Rules, 2016.

Page 4 of 6§ -~ - ﬂ\{
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] § Office (HDF ) 7
L Rajasthan State Pollution Control Board ©
——LEaER 4, Institutional Area, Jhalana Doongari -
A—————— » » ngari, Jaipur-302
WP Phone: 0141-5159600,5135695 Fax: 0141-5159697
Registered

FileNo : F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184
OrderNo:  2020-2021/HDF/3082

Unit Id : 100787 _
26 That unit shall provide of greenbelt cover by 33% of total land area.

Dispatch Date:  10/06/2020

27 That capital investment as per the CA. certificate submitted by the unit is Rs. 200
Cr. :

28 That the unit shall install adequately designed rain water harvesting structure for
recharge of ground water in and around the area.

29 That the industry shall not use petcoke/furnace oil in any process/service/utility in

. compliance to the order dated 24/10/2017of Hon'ble Supreme Court, wherein ban
has been imposed on the use of pet coke and furnace oil in the State of Rajasthan.

30 That the Industry shall submit half yearly compliance report of all the above
conditions to the State Board.

31 That, not withstanding anything prog%td}gr'..
and reserves its right, as contained . T."".’.
section 21{6) of the Air Act to FewtonSel
above and to make such variation as it deemed fit for the purpose of compliance of the
Water Act and Air Act.

32 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

33 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder. :

Yfﬁedthe State Board shall have power
maid2) of the Water Act and under

4:38 18T
e or all the conditions imposed here in

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the the relevant provisions of the said Act(s).
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ffice (HDF ) -\[
. Rajasthan State Pollution Control Board \
4, Institutional Area, Jhalana Doongari, Jaipur-302

Phone: 0141-5159600,5‘].%695 Fax: 0141-5159697

Registered
FileNo : F(HDF)/Pali(Pali)/2(1)/2020-2021/1182-1184
: - 2
Order No 2020-2021/HDF /308 Dispatch Date: 10/06/2020
Unit Id : 100787

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ HDF ]
(A . CopyTo:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali to ensure
the compliance.

2 Master File.

Group Incharge] HDF |
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Hard Mo,

faud /sub :

1Sir{s).

_/\M?\Qmwz _— %‘ F4..

Ministry of ﬁmmm O\ Q)

& Exmlnostves Safet‘fgrrga {PESO)
Patroleum p nigation
_ FTTTREm 502 € 507, 4995, T 1|, T 4Ol T, veas

= 121001
Hall No. 502 & 507, Level 5, Block B, Old CGO Complax, NH-4,
Faridabad - 121001

E-mail : jtccefaridabadi@explosives.govin
PhonafFax No : (129 - 2410734, 2410732

: PINC/RIME/2493 (P473797) f2i® MDated : 070112022

M/s. Nayara Energy Lid

Sth Floar, Jet Airways Godrui BKC, Plot No. C-68, Block Bandra Kurla Complex, Bandra East,,
Mumbai,

District: MUMBAJ,

State: Maharashira

PIN: 400051

Plot No, 2T8/2,27319,273/4,272, 276,276/1,276/2,2TTH,279/35,277 279127, 213117 2781 2T9116,27914,270/28,278/38,279/24, POL Dapot,, SWAIPURA, Taiuka: Rohat, District;
PALL Siate: Rajasthan, PIN: 305@%#;&,3@ SfETE TRIFHA TR |

Petroleum Class A Installation al Plot No, 27812,27319,273/4,272,270/23,276,278H,276/2,27 71 ,2T9/35,277.2T9/27, 27317, 27811, 279/15,270/4,279/28,279/39,279/24, POL Depot,,
SWAIPURA, Taluka: Rohat, District: PALL State: Rajasthan, PIN: 306421 Gramt of License regarding.

FUH HIF T FEIF OINT3649 RS 06/01/2022 F1 H@FT HY |

Please refer to your lefter No. OIND73640 dated 05/01/2022

Trvaraia M 3 S ST Tenil 3 o m o dern & R SR P, zmzﬂwnhqm xv B =i, Al 3141212024 35 By ST T PINC/RINS/2493
(473797} AT om0z St o Tl B

Licence No. PANC/RJMSI2493 (PAT3197) dated 07/01/2022 granted in Form XV under the Petreleum Rules, 2002 and valid 1l 31/12/2024 for the storage of the follkwing kinds and
quantities of Petroleumn at the subject installation is forwarded hevewith,

ﬂfﬁmmﬁmmwm of Petroleum ﬁ:‘:ﬂﬂzﬂﬂmmmmm licanoed in KL

aﬂamgaﬂﬂmwmevum ClassAinbuk " BD0D.00 KL
o & wiis 4w 2 i Petroleurn Class A, otherwise than in buk © ML
i W UG fPetroteum Class B in buk 21080.00 KL
i @ I UM § R Pewroleum Class B, otherwise than in bulk NL
7 U YRR Petroleunn Class G in buk NIL
= o1 ot TR & i Petroleum Class Cotherwise than in butk NIL

Pl ST /Total Capacity 20090.00 KL

mﬂé\ﬁmﬁmm%mﬁamﬂuﬁw143ﬁiﬁ%MWﬁéﬁwﬁmmﬁﬁmﬁmmﬁﬂa@ﬁﬁMMﬁmmm@ Dv.
Chief Controfler of Explosives, Jalpur T UREFL |

Pleage fokow the procedure sirictly a5 laid down in rule 148 of the Petroleum Rules, 2002 and submit complete documents for the Ronewal of the licence io Dy. Chief Controller of
Explosivas, Jalpur, so as to reach his offlce on or before the date on which Licence expires.

T S SRR 3 il A S srmfeveRiiaR- U S 8 Tl oul SRY s faftwdl & ge T &ty
This approval/permission, however, does not absalve from obtaining necessary permissionfclearance from ather authorities or under cther statutes as applicable.

HFEH Aours faithfully,

(sm.EAm

{R-N.Maena))
fawmes frdrs
M. Chief Controller of Explosives
aridabad

Copy forwarded to =- _
1. The District Magistrate, PALI(Rajasthan) with referenca to his NOC No F.21(10)(32)Nyay/2020/24744 Dated 09/09/2021
2, The Dy. Chief Controller of Explosives, Jalpur. A Copy of the icence slong with approved plan s enclosed.

Jt. Chief Controllar of Explcahves
Faridabad

(3D AFFpT S 13T 91 R, Yo Ay o1 fERun & forg grh FaEme nip:fpeso.govin 32)
{For more information regarding status.faes and other details please visil our website bitp:/fpeso.gov.in)

Note:-This is system generated document does not requlire signature.

) M
me Q,‘a L

Bigitally signad by RAM NARAIN MEENA
Reason: Licence No. | PINCIR.M 52403
Location:Norh Circle [P473797]
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LICENCE TO IMPORT AND STORE PETROLEUM IN AN INSTALLATION

ST . (Licence No.) : PINC/RJ/M 5/2493(P473797) T FUU (Fee Rs.) 100000/~ per year

M/s. Nayara Energy Ltd., 5th Floor, Jet Airways Godrej BKC, Plot No, C-68, Block Bandra Kurla Complex, Bandra East,, Mumbai,
District: MUMBAI, State; Maharashtra, PIN: 400051 %! e S5 T fafafée T 3R TS & TRMRIGH 20000.00 KL ST 33 2 foIg 3R
1, 12 afvl $lY srgEfe R S Pmcm.msfms(r-mmn ARG 07/01/2022 S % wﬁm &, T fRE T wE W YUSRER &
R QPR SRR, 1934 3 UL 1 U A ST T FPITH! ol 5 SISy 3 SHfRa I 3 31 ¥5 5T, 78 I ST R WA E |
Licence is hereby granted to Mfs. Nayara Energy Ltd., 5th Floor, Jet Airways Godrej BKC, Plot MNo. C-68, Block Bandra Kurla Complex,
Bandra East,, Mumbai, District: MUMBAI, State: Maharashtra, PIN: 400051 valid only for the importation and storage of 29090.00 KL
Petroleum of the class and quantities as herein specified and storage thereof in the place described below and shown on the approved plan No
P/NC/RJ/M5/2493(P473797) dated 07/01/2022 attached hereto subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder
and fo the further conditions of this Licence.

I% SR 31st day of December 2024 T TJ3a 1 |
The Licence shall remain in force till the 31st day of December 2024

- ST AE (paeiiesi #) /Quantity

aﬂﬁlﬂﬂ &1 faaor {Description of Petroleum licenced in KL
Tl & YW USIRIaH /Petroleum Class A in bulk 8000.00 KL
T & WY QIR § A Petroleum Class A, otherwise than in bulk NIL
1 @ WY USIHerdd /Petroleum Class B in bulk 21090.00 KL
T @ WY USierH | i /Petroleum Class B, otherwise than in bulk : NIL
Tl 1wt ARG /Petroleum Class C in bulk NIL
i Ty Ui I i /Petroleum Class C,otherwise than in bulk NIL

P &I Total Capacity 29090.00 KL

January 7, 2022

Jt. Chief Controller of Explosives
NC, Faridabad

HTE ufeERt 3T faavor 3N g
" DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

e fge! R @i o Rfwai dew opicd Al W Red ™ 2% Plot N
278/2,273/19,273i4,272,279/23,276,2T61,276/2,277M1,279/35,277,279/27,213/17,27811,27916,279/4,279/28,279/38,279/24, POL Despot,
SWAIPURA, Taluka: Rohat, District: PALI, State: Rajasthan, PIN: 306421 ®JFF TR 3af&yd § 91 39 fAHif&d 3 Above Ground tank(s) for
CLASS % And 8 Under Ground tank{s) for CLASS A , 3 Above Ground tank{s) for CLASS B And 2 Under Ground tank(s) for CLASS B
affE €
The licensed premises, the layout , boundaries and other particulars of which are shown in the attached approved plan are situated at Plot No:
278/2,273/19,273/4,272,279/23,276,276/1,276/2,277/1,279/35,277,279/27,273/17,278M1,279/16,279/4,279/28,279/38,279/24, POL  Depot,
SWAIPURA, Taluka: Rohat, District: PALI, State: Rajasthan, PIN: 306421 and consists of 3 Above Ground tank(s) for CLASS A And 8
Under Ground tank(s) for CLASS A, 3 Above Ground tank(s) for CLASS B And 2 Under Ground tank{s) for CLASS B together with
connected facilities.

Note:-This is system generated document does not require
signature.

Y f—
(_VWC < cf\a_ \

Digikally signet by RAM NARAIN MEENA
Reason: Licence No. © PINGIR.IA1 52493
Location:North Circle [P4737487)
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(Prescribed under rule-5) W@ g~ R
Government of Rajasthan 'A ( )

AP

{

{

!

o

{

A

{

REGISTRATION & LICENCE TO WORK A FACTORY C

Registration No.:- RJ/34237 | 5 Fees Rs.:- 28900/- per year (
Application No.:- R-64882/CIFB/2021 ;

Licence is hereby granted to M/S NAYARA ENERGY LIMITED valid only for the premises
described below for use as factory employing not more than 150 persons on any day
during the year and using motive power not exceeding 1026 HP subject to the provisions
of the Factories Act,1948 and the rule made there under.

-~

This licence shall remain in force till the 31st day of March 2026 S

,_-f(s ‘ f,.],ﬂw-'“““%

Date:- 03/02/2022 Chief lnspector of Factories and Boulers

Rajasthan Jalpur

Descnptlon of the hcensed premises
M/S NAYARA ENERGY LIMITED
The licenced premises shown on Plan No. P-47338/CIFB/2021 Date 31/01/2022 are
situated in KHASRA NO. 272, 273/4, 273/17, 273/19, 276, 276/1, 276/2, 277, 2771,
278/1, 278/2, 279/4, 279/16, 279/23, 279/27, 279/35, VILLAGE-SAWAIPUR POST-
CHOTILA, TEHSIL ROHAT, PALI and consist of MOTOR SPIRIT (MS), HIGH SPEED
DIESEL (HSD), ETHANOL. THE DEPOT WILL RECEIVE, STORE AND DISTRIBUTE
PETROLEUM PRODUCTS

Date of Renewal Date of Expiry Signatu?f Licensing Authority
™,
g/fﬁw

Chief Inspector;

" m bt e e d T el e N v e ok e ™

03/02/2022 | 31/03/2026

This is a computer generated certificate and bears scanned signature. No physical signature is required on this license. You'
can verify this license by visiting www.rajfab. rajaslhan gov.in and entering Application No /ID after clicking the link for
verification on the page.

w'_‘__wg Qor,& vy
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; ) Registered Post
- Government of India, :
Ministry of Labour& Employment ‘/A\\,\\,___Q ,Q,\H_%‘ )

Office of the Dy, Chief Labour Commissionet (Central),
Shramev Jayate Bhawan, HaribhauUpadhyay Nagar (Extn.),

Pushkar Road, Ajmer(Raj.) ~ 305004 QA
BT UO-CLRA/ALCAIMER/2020/R-01 farit  28.06.2022
To, e 2 -
_ Shfi A K.Chaudhary , MLM

esident Construction Manager,

~ Nayara Energy Limited, Freen Field,
Rail Fed Petroleum Storage Depot,

Near Kairla Railway Station, Pali-306421

Sub: CL(R&A) Act, 1970 & CL(R&A) Central Rules, 1971 - Amendment in Registration
No. CLRA/CLRAAJMER/2020/R-01 dated 23.04.2020- regarding.

Dear Sir,
Please refer to your letter dated 28.06.2022 on the above subject.

In this connection, as requested, a duplicate copy of Certificate of Registration is.
hereby issued and necessary amendment in the Registration Certificate _
CLRA/CLRAAJMER/2020/R-01 _dated 23.04.2020 has been made which is enclosed
herewith. You are requested to intimate whenever any change is made which is or any
contract work is allotted to any contractor in future and also advise please ensure that the
contractors who engage 20 or more contract workmen obtains proper licence from the
Licencing Officer before executing contract work in your establishment.

Encl. as above

Assistant Labour

Copy forwarded to the LEO©®, Ajmer(A,B.) for information & necegsary action.

Registering Oﬂ(qér and
Assistant Labour Commissioner (Central),Ajmer

TRUE oopy

S L



Form |
(Under Rule 18(1) of the Contract Labour (Regulation and Abolition) Central Rules, 1871)
CERTIFICATE OF REGISTRATION FOR PRINCIPAL EMPLOYER

Registration Number: CLRAJALCAJIMER/2020/R-1

Government

of Indla

Office of the Registerihg Officer

\oo

Date: 23-Apr-2020

A Certificate of Registration containing the following particulars is hereby granted under sub-section (2} of section 7 of
‘the Contract Labour (Regulation and Abolition) Act, 1970 (37 of 1970) NAYARA ENERGY LIMITED, GREEN FIELD
RAIL FED PETROLEUM STORAGE DEPOT, SWAIPURA ROHAT, NEAR KAIRLA RAILWAY STATION, PALI,
‘Rajasthan, Pal, 306421, through ABNISH KUMAR CHOUDHARY,{ RESIDENT CONSTRUCTION MANAGER
INFRASTRUCTURE)

i. Nature of Wofi:’- Carried on in the Establishment of Principal Employer: OIL AND NATURAL GAS

2. Details of Contractors

Nature of Work

| of the
_ . Contractor in
Sr.|Namesof - | PAN/GSTIN/LIN z”f"b"" No d of Contractor which
No | Contractors | Number Contractor | < workman is -
: employed or is
to be
| employed
Er
1| rarvate 0BAAFCS9163C1Z9 [ 7698006005 | hemant@sopan.ca.in MECHANICALFOR
PRIVATE e 2 v |Pauiperor
ofse ' N U G??’ ey V\ TemiL conTract |
2| ConsTrucTion | 0BAMOPKESTER1ZO [ 90014F77AGN M@f\ FOR PALI DEPOT
BAKSH] & T \JY sﬁ@/ |
| |SECURMY & | - . S\ SECURITY
3 |PERSONNEL  |274KACB3456A127 40620129579 |1 ity @ mail.com | SERVICE AT PALI
SERVICES = e | DEPOT
PRIVATE LTD

K,

3. Maxirn.ulm number of wprk-men te be employed through each contractor ufnder the Contract Labour {Regulation
and Abolition) Act, 1970 (37 of 1970) on any day: 500

4. Amount of Registration Fee: INR 1500 ( Transaction Id : 2703200000348 )
Remarks of Registqung Officer: «

6}\/..
TRUE copv
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e5ign/DSC of Registering Officer
D D Makwana {ALC{C))

_ALC Ajmer
© alc-ajmer-ri@nic.in

ol

Note: Thisis an online R'egisrratf‘bn Centificale granted by CLE(C) office through Shram Suiridha Portal,

P\C_,aw—-ﬂzm?

a7 Popmoaian 9,5/{[ Qs 2z

E-Sl nature

._OLYerified

/

igitall ‘ugra, U
ate: 2090 04231




1 Namz & lecation of the Estalilishmen!: Nayase Baeogy Fimdted S & Lrvgen Tichd Rail fggl__l_’l.:;p:_.lg_ly_u_&lngm;g,.l?gl

2 Postal address of e PsLabiishiment: Green Fiekd Rail bed Petrpleinn Stomge Depal tal ¥

4 Fidl neune & address of the Principal Employers M. Abpish Kumar Choudbary
r ihe snpervision & condriot of the establishment: ME. Abplsh Kumar Choudhary

APPL

illage = Satvalinies

T . .'.F(J_n_anﬁ
TATION FOR REG ISTRATION OF 18
st al Village - Sasalpura, Grampangliayal = Chotita, ‘Tahail =

o

we T7()
HIMENTS T

irg, Grampanchayal - Clutila, Fahsll = Bolral, Distdct - pati, Near Kajra itaifvay 812

PLOVING CONTRACT LABOUR
tohal, District = T8l Near Kajela Raflware Station, Rajasthan-306321 XO >
@Mas!hgn«ﬂﬂ(ﬂ;l

Ruhal, 170555

I hereby declare [hal the particulars given above gre tru

Tirue & Dale.of receipl of spplicalion with Treasury Receipt No and Date-

4 Full name & address of the Manages ot parsoat responsible fn
5 Registration Number-  CERA/ALCAJMER/2020/R-1
¢ Particulars of contractors & confvact labous.
N fe add ¢ Nature u[wm‘ﬁ: tn which contract. FAN/GSTINLY N 1 No of warkamen dicectly Maximum noof canfragt labour Esttmated date of Estima!.ed actual date of
3" ame & address 0 Tabour is cmployed on any day of N’u‘mber. Mabife No, of contracior [ Emafl il af¢ 1or ployed by principal cxp_cclcd to heemployedonany | comumencement of each termination of employmen
Na. Contraclor " the preceding 12 moniis cmployer day through each canlractor contract wosk under cantract of contract labour
—~ y 7 3 — 3 7 7 A 3
Sopan O&M Co. PVL Lid. B
1101, Mandcat Heights, _
1 Near Wide Angle Cinema, | Flectro Kachanical contract for Ttaki : . 150 10-Jan20 13
11 Sackon Cross Raad, 5G Dopot QBAAFCSMEICITR 7698006005 hemantfsopan.co.in 3] Jant 2-Jut22
Highwayabmedabad- |
380015
S Constryclign, Rasement
B34 Akash Enclave, Devi . ]
2| Chicanjivi Colnay Sunvd Civit contrach Toy Pati Depat DEAMOPKEITERIZO Q001092715 speonsiG7@rediimail.com 0 ten 1A far-20 23-May-23
Nagar, Sopatprra Bypass
Jaipus-3020715
3 |Bhudev Frasad Contractor | Comaissioning, Opcr:iljoﬂs & Main DB_ABHPPSSTSMZE A752007231 bhdvprsd @gmail. com 0 0 12-Apr-Zd 28-Feb-23
ASCENT Electmification. | (ygus ) . ' T
-+ Enginemﬂ“"" ication Ol spkesrment of Elecisical & Fire | 24AAOFAZSTARIZU 2098973793 admin@ascentengrs:com o i 1B-Apr2 HJan-23
- |Piovieer Security Solall , _ ' — = — -
T Nodovatuind Solaliors Sccurity Services 24AAECP2104K1ZR 7621011131 Lk prasennag@pioneersecure. 01-Mar22 2-Feb-25
s |sshantal Hiring of Vehictes for Peli depat  § GBAFNPLABSIP1ZM 680255183 sorumalit @gmsail.com / O1-Feb-I2 Man-25
7 |Ninad Epterpriscs Mainlenance of Rly siding 22AAKFNS742Q1Z) 9229289964 ninadenterprises@ymail 01-fun22 3t-Mar-23
. ) e
Shri Sonana Khelaji . ; . ' ; Augs
[ F—nle_rpr'ises a Horticulteral Contract PALYPMI766L17Z4 998727 ] lealaram‘lwo@gmglb aldan22 A
N o -
Crigntal Intepeated Factlily ’ - \ o
2 ;.mm,;emem Brivaie Food Caloring Services TFAAKCSIDIZKIZT FH6743402 umieshiorientalinted @&. ot-Jul-22 3¢-Jun-25
irmatead . . ’ 1 f
" Partivulazs af treasury Receipt-enclosed: )
¢ [o the best.of my knowledpe ;
Principal Employer Seal or Stamp




RAJASTHAN STA'Z ﬁo LUTION CONTROL BOARD
x 4, Institutional Area,"|Nalana Doongari, Jaipur-302 004

' “ : Phone: 0141-51596.00,5159695Fax: 0141-5159697

Registered
A\w\-e

File No: F(HSW)/Pali(Pali)/6817{1)/2022-2023/951-953 Date:- 29/06/2022

oz

Unit Id : 100787

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET AIRWAYS GODRE] BKC, PLOT NO

C-68, G BLOCK, BANDRA KURLA COMPLEX, BANDRA EAST , MUMBAI

Tehsil:MUMBAI |

District: MUMBAI :

Sub:-  Authorisation for operating a facility for Collection, Generation, Reception,  Storage,
Transport of  Hazardous Wastes Under Hazardous and Other Waste (Management and
Transhoundary Movement) Rules, 2016. :

Ref:-  Your application dated : 16/02/2022 received on 07/04/2022 and subsequent corresponde
i Signature Nol Verified
ir o rdoos

1 Number of authorisation RPCB/HWM /26822

2 Application Number : 302862 dated : 16/02/2022.

3 HEAD INFRASTRUCTURE of M/s NAYARA ENERGY LIMITED is hereby granted an
authorisation based on the enclosed signed inspection report for Collection,

Generation, Reception, Storage, Transport of Hazardous waste on the premises
situated at ROHAT Tehsil: Rohat District: Pali.

Details of Authorization

SNo Type of Category Quantity/ Hazardous Waste
Hazardous waste sch Code Unit Disposal Practice
1 | Oil filter 32.00 | UCCI Udaipur
I]33 NOS./ANNUM
2 | Oily sludge 2.00 UCCI Udaipur
I]33 KG PER ANNUM |
3 [Sludge and filters 20.00 UCCI Udaipur
contaminated with oil ] 33 MTIN 5 YEARS _
4 | Contaminated cotton rags or 300.00 UCCI Udaipur
other cleaning materials I 33.2 KG/ANNUM
5 | Used or spent oil 1000.00 UCCI Udaipur
L1541 LITRES/ANNUM

Page 1 of 6

e

TRUE COPY




- —— RAJASTHAN STA;lﬁ’g:LUTION CONTROL BOARD
_ _ 4, Institutional Ared, na Doongari, Jaipur-302 004 \ OL\ _
Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

FileNo: F(HSW)/Pali(Pali}/6817(1)/2022-2023/951-953 Date:-  29/06/2022

UnitId : 190787

4  The authorisation shall be in force for period from 07/04/2022 to 31/03/2027 .

Page 2 of 6




L — RAJASTHAN STAT m«gwnon CONTROL BOARD
s T 4, Institutional Area na Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695Fax: 0141-5159697 loQ
Registered
File No:  F(HSW)/Pali(Pali)/6817(1)/2022-2023/951-953  Dater  29/06/2022

UnitId : 100787

The authorisation is subject to the following general and specific conditions :
A. General conditions of Authorisation

1. The authorised person shall comply with the provisions of the Envn'onment (Protection) Act,
1986 and the rules made thereunder.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, laahahlle
other wastes except what is permitted

Jo Menﬁed:thermse transport the hazardous and

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and

Disposal of Hazardous Waste and Penalty”

7. Itis the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the 1mportecl hazardcus and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed

Page 3 of 6




o RAJASTHAN STA4 LLUTION CONTROL BOARD
o 4, Institutional Ared, Yhalana Doongari, Jaipur-302 004 lo§
Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

FileNo: F(HSW)/Pali(Pali)/6817(1)/2022-2023/951-953 Date:-  29/06/2022

UnitId : 190787

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any. ' : :

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific Conditions Signature X
, . B St

S That this authorisation shall ce Jodn: St vaﬁd & shall be liable to be revoked
without any furthor notice in case of refusal/expiry of consent to operate under
the provisions of Water{Prevention and Control of Pollution) Act,1974and
Afr(Prevention and Control of Pollution)Act,1981 by the State Board.

6 That no recycling/ re-processing of the hazardous waste covered under schedule
IV shall be carried out without prior authorization from Rajasthan State Pollution
Control Board as recycler/ re-processor of hazardous waste under the rule 6of
the Hazardous and Other Wastes (Management and Transboundary Movement)
" Rules, 2016. .

7 That no hazardous waste shall be wutilised for co-processing as a supplementary
resource or for energy recovery or after processing without prior and valid
approval of Central Pollution Control Board under the rule 9of the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016.

g That in case of any expansion or change in process or product or change in
mode/ practice of disposal of hazardous waste or its quantity, fresh
authorization shall be obtained.

g That the arrangements for transportation of the hazardous waste for disposal
shall be done by the authorized/ dedicated vehicles only and any environmental
damages during Transportation shall be borne by sender/ receiver whoever
arranges the transportation. o

10  The authorisation is subject to the conditions stated at Annexure "A” enclosed with the
authorisation ietter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986.

ot Verified

" Page 4 of 6 e &m??“{




— RAJASTHAN smm:unon CONTROL BOARD
T 4, Institutional Are’ a Doongari, Jaipur-302 004 o7
Phone: 0141-5159600,5159695Fax: 0141-5159697 -

Registered

FileNo: F(HSW)/Pali(Pali)/6817(1)/2022-2023/951-953 Date:-  29/06/2022

UnitId : 100787

11  The unit has to display and maintain the data online outside the factory main gate in Hindi
& English both on a 6'X 4 display board in the manner & format prescribed at Annexure
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time.

12 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the State Board by 30th June of every year and records of hazardous
waste/other waste generation, handling & wmanagement shall be maintained according to
the provisions of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and shown & submitted to the State Board as and when asked for.

13 The hazardous waste should not be stored for a period beyond 90 days, failing which the
authorisation shall deemed to be revoke8ignature: ot Verified

14 it shall be ensured that the HazarBRAAMZSIEQARME s handled, managed & disposed of
strictly in accordance with th::ga%szegn:jus and Other Wastes (Management and
Transboundary Movement) Rules, 2016. Non compliance of the Rules or any of the
conditions contained in the authorisation shall be tantamount to automatic
cancellation /revocation of the authorisation.

15 The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to generation, collection,
reception, storage, fransport, reuse, recycling, recovery, pre-processing, co-processing,
utilisation, treatment, disposal of hazardous and other wastes.

16 That Authorisation is issued under the provisions of Hazardous and Other Wastes
(Management and Transboundary  Movement) Rules, 2016 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument’ in force. The sole and complete responsibility, to comply with
conditions laid down in all other for the time-being in forcerests with the
industry/unit/project proponent,

17 That this Authorisation shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thereunder.

TR 'fé?OPY
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| RAJASTHAN sm&sg LUTION CONTROL BOARD
T ~ 4, Institutional Area, Doongari, Jaipur-302 004 lod
R Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

File No:  F(HSW)/Pali(Pali)/6817(1)/2022-2023/951-953 Date:-  29/06/2022
Unit Id : 100787 |
This bears the approval of the competent authority.

Yours sincerely,

Group Incharge

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control BoardPali to

ensure the compliance of consent %Onr?ailttlij?g
' Ig

Verified

2 Master File Digitaty sone ~2lay oy Mahmot
" Reason: SefiAtteded
bon: Group Incharge

.\it. ‘*B'U\-Q o?\a“
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ffice (HDF )

T Rajasthan State Pollution Control Board
_@ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o Phone: 0141-5159600,5159695

Registered AW$“%(— '&l Yo
FileNo : F(HDF)/Pali(Pali)/4(1)/2022-2023/948-950

OrderNo: 2022-2023/HDF/8989 Date:  Jun292022 3:03PM

UnitId : 100787 | 109
M/s NAYARA ENERGY LIMITED '

NAYARA ENERGY LIMITED, 5TH FLOOR, JET AIRWAYS
GODRE] BKC, PLOT NO C-68, G BLOCK, BANDRA KURLA
COMPLEX, BANDRA EAST , MUMBAI Tehsil: MUMBAI
District: MUMBAI '

Sub: Consent to Operate under Section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 07 /04/2022 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and wunder
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Storage of petroleum product plant situated at ROHAT SAWAIPURA
Tehsil:Rohat District:Pali, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 07/04,/2022 to 31/03 /2027 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below: '

Particular ' Quantity with Unit

3.00 NOS.

Fire Fighting Engine

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel. '

4 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
Fire Fighting Engine( 3NOS.] ADEQUATE STACK
HEIGHT
Page 1 of 4
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5 That this consent to operate is being issued for three fire fighting engine only
mentioned at condition no. 2. The industry has to seek fresh consent to establish &
operate for any change in product / by product/process/modification/alteration.

6 That the industry shall maintain adequate stack height with three fire fighting
engines.

7 That water shall not be used in process and thus no trade effluent will be
generated. :

8 That no treated/untreated waste water (domestic & trade effluent) shall be
discharged outside the factory premises in any case and complete zero discharge
status shall be maintained.

9 That no additional source of Air/Water pollution shall be installed without prior
consent to establish from the State Board.

10 That no waste as defined under Hazardous & Other Waste (Management &
Transboudary Movement) Rules, 2016 shall be generated.

11 That the industry shall install & maintain adequately designed rain . water
harvesting structure for recharge of ground water in and around the area. :

12 That the plantation of local species in the 33% of total area of the project shall be

- carried out & maintained.

13 That capital investment as per the CA. certificate submitted by the umit is Rs. 99.0
lacs which includes the cost Plant & Machinery.

14 That the industry shall ensure colg‘gmeﬁz..
operate  issued vide Board’s oxggr,
consent to establish issued vi :

’Weriﬂé'd conditions of consent to
i ):2032/HDF /8884 date  09.02.2022 &
ZOBRIET  no.2021-22/HDF/8936 dated

23.03.2022. Location:
15 That industry shall submit point wise compliance report on half yearly basis to the
State Board.

16 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained wunder Section 27(2)} of the Water Act and
under Section 21{6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

i~
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17 That the grant of this Conhsent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other Instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for viclation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

19 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authotized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

20 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

21 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

922 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies} prepared by the

senfler, giving the details as per Form-6. Signature Not Verified
23 That the Project Proponent shall comp_bé- E?'Bpﬁlahﬂ& the Batteries {Management and
Handling) Rules, 2001(as amended) 3 2400 JGHAP% Sbarly returns (as bulk consumer,
importer, auctioneer, recycler as the d#¥8tofay J) to the State Board as provided under
Rule 10(2) (ii)) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only.
24 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections,

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

Page 3 of 4
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revocation of Consent to Operate and Project Proponent '/ occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ HDF ]

{A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali to ensure the
compliance of consent conditions
2 Master File.

Group Incharge[ HDF ]

Signature:Net Verified

Digitally signdt by Rfieev Mahnat
Dagtezzy 06 3:59 IST
Reason: SelfA
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI
IN ORIGINAL APPLICATION NO.539/2022

IN THE MATTER OF:

OMARAM BANJARA | ... Applicant
Versus
STATE OF RAJASTHAN & OTHERS ...Respondents

(herein after called the advocate/s) to be my/our Advocate in the above noted case
authorize him: -

To act, appears and plead in the above-noted case in this Court or in any other
Court in which the same may be tried or heard and also in the appellate Court including
High Court subject to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions, for
executions review revision, withdrawal, compromise or other petitions, or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all
its stage subjects to payment of fees of each stage.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arises touching or in any manner relating to the said case.

To deposit, draw and receive monthly cheques, cash and grant receipts thereof and
to do all other acts and things which may be necessary to be done for the progress and in
the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioners authorizing him to exercise
the power and authority hereby conferred upon the Advocate whenever he may thing fit
to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents
and proposes. '

And I/We undertake that [/We or my/our duly authorised agent wouid appear in Court
on all hearings and will inform the Advocate for appearance when the case is called.

And I/'We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.




416 e

And |/We the undersigned to hereby agreed that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled
to withdraw from the prosecution of the said case until the same is paid up. The fee settied
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/'We
will not he entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by mefus.

In witness whereof 1/We do hereunto set my/our h{mand to these presents the
contents of which have been understood by me/us on this 2.3 “day of _{~laccl, , 2023

Accepted subject to the terms of the fees.

<

Advocate @//L.{ ' ~ Client

SANCHIT GARGA QB NRATT TRipar, r)
Supreme Court of India
OR: E-8, First Floor, Jangpure £
Mo Dol 110014, Mob.: ar.-:glé:'gfé‘}'};
Code No. 27an -oom

Advocate {one “’cko':Pagfo\f‘;Qk‘_ oo L\uﬁs b
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NAYARA

LETTER OF AUTHORITY ENERGY

I, B. Anand, Chief Executive Officer of Nayara Energy Limited formerly known as Essar Qil Limited ("the
Company"”), in exercise of the authority granted by the Board of Directors of the Company vide resolution
passed at its meeting held on 19 August, 2017 hereby authorise Mr. Pankaj Tripathi, Deputy General
Manager - Legal of the Company having its office at World Trade Tower, 1105-06, 11* floor, Sector-16,
Noida — 201 301 Uttar Pradesh in connection with all legal matters and proceedings filed, to be filed by or
against the company, to do the following in the name of the Company -

1.  To sign, verify, file, execute, declare and affirmm all plaints, appeals, written statements, defences,
applications, undertakings, complaints, petitions, affidavits, vakalathama and other necessary
documents as the case may be.

2. To appoint / engage advocate (s} for appearance and representation on behaif of the Company.

3. To appear before any Court of law including High Courts and Supreme Court, Arbitrator (s} and
Consumer Disputes Redressal Forum/ Commissions, Regulatory Bodies, Stock Exchanges(s), Securities
and Exchange Board of india, all Tribunal(s)/Appeliate Tribunals, Reserve Bank Of India or any other
such Authority, and for that matter to appear before any Judge, Magistrate, Judicial Authority or any
officer / authority empowered by Law, to hear any suit, complaints or proceedings or any inquiry
wherein the Company may be a party and for that purpose to give evidence and to accept and
acknowledge the service of any Writ, Notice, Application, Summons, intimation of judicial process for
and on behalf of the Company and do all other acts, deeds, matters and things in respect of matters
relating to the above. '

This authority shall, unless revoked earlier, stand revoked on cessation of the employment of Mr. Pankaj
Tripathi in the Company.

A certified copy of the extract of the resolution giving authority to the undersigned, the Chief Executive
Officer of the Company, passed at the meeting of the Board of Directors of the Company held on 19"
August, 2017 is enclosed.
Dated this 16™ july, 2018

" For Nayara Fnergy { imited
Formerly known as Essar Oil Limited

B. Anand ﬁ_,_/
Chief Executive Officer _ _

Encl.: As above

Nayara Energy Limited (Formerly Essar Oil Limited} Registared Office:

4" Floor, Tower 2, Equinox Business Park, Off Bandra Kurla Complex, Khambhalia, Post Box No.24, Dist. Devbbumi Dwarka, Gujarat 361 3085, India
L.B.S. Marg, Kurla (Wi, Mumbzi 400 070, India T +912833 561444 | F+912633 662929

T +912271321010 |} ¥ +912247082177 CiN: U11100G11989PLCO321 16

£ corporate@nayaraenergy.com WL AY AN MENEr ZY.COm
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July 27, 2018

NAYARA

ENERGY

EXTRACT OF THE RESOLUTION PASSED BY THE
BOARD OF DIRECTORS OF NAYARA ENERGY LIMITED
AT ITS 190™ MEETING HELD ON AUGUST 19, 2017

“RESOLVED THAT pursuant to Section 179 and other applicable provisions of the Companies Act,
2013, the Board of Direclors of the Company hereby delegates the following powers in favour of the
Chief Executive Officer of the Company, subject the limits and conditions as set out in the Governance
Manual:

« is responsible for the day to day administration, general conduct, supervision and management of
the routine business and affairs of the Company and shall exercise such powers and perform such
acts, deeds and things as may be necessary and expedient for the business of the Company, subject
to those matters which are reserved for decision by the Board;

« To institute, conduct, defend, compound, refer to arbitration or abandon any tegal or other
proceedings by or agalnst the Company or its officers or otherwise conceming the affairs of the
Company,

a. That relate to the crude oil procurement and product irading (inciuding logistics) - to amount not
exceeding per unrelated transaction (a) upto T900 crore {b) exceeding ¥800 crore and upto
3,000 crore with the concurrence of Management Board.

b. That relate to investment projects and budgeted capital expenditures - to amount per unrelated
transaction {a} upto 6 crore and (b) exceeding ¥6 crore and uplo IGO0 crore with the
concurrence of the Management Board;

¢. That relate to other deals — to amount per unrelated transaction {a) upto ¥18 crore and (b)
exceeding 218 crore and upto 2300 crore with the concurrence of the Management Board;

and to authorise any Solicitors, Advocates and Counsels to appear in this regard before any legal
authority and pay their remuneration, file necessary affidavits, petitions, undertakings, papers, reply,
receipt and other documents and also to compound and allow time for payment or satisfaction of
any debts due and of any claims or demands by or against the Company and to refer any
dispute between the Company and any other persons to arbitration, do any act dead or thing or
authorise to do any act deed or thing that may be necessary to give effect to the institution or
defending of any legal suit or proceeding and observe and perform or enforce any awards made
thereon;

« To engage consultants and experts as may be required to amount per unrelated transaction (a) upto
218 crore and (b) exceeding 18 crore and upto T300 crore with the concurrence of the Management
Commitioe;

« To delegate authority to the executives, officers and employees of the Company and any other
person of persons working for or on behalf of the Company and fo grant powers of attorney in their
favour wherever necessary in order to carry out efficiently and effectively the performance of the

duties;
CERTIFIED TRUE COPY
for NAYARA ENERGY LIMITED
Mayank Bhargava T R UQ_C/(} P ?’
Company Secretary .

Purpose: For delegation of authority to executives and empioyees to sign documents to appoint
advocates and reprasent the Company bafore Courts and other regulatory authorities.

N:vara Energy Limited {Formerty Essar OH Limited) Registered Office:

4* Floor, Tower 2, Equine Business Park, Off Bandra Kuria Complex, ¥Khambhaiia. Post Box No.24, Dist. Devbhumi Dwarka, Gujarat 361 305, India
L.B.S. Marg. Kurta [W), Mumbai 400 070, India T +912833 461944 | F+912833 662929

T +912271321010 | F +91224708 2177 CIN: U11100GJ1989PLC032115

E CompanySec@nayaraener gy.com WWW.Nayaraenergy.com



